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1 NAME OF CORPORATE PERSON AUGUSTAN COIMBATORE KNITTING
CO PRIVATE LIMITED

2 DATE OF INCORPORATION OF
CORPORATE PERSON

29/08/2005

3 AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

Under Companies Act 1956

4 CORPORATE IDENTITY NUMBER
/LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE
PERSON

U17115TZ2005PTC012090

5 ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

3/127A, Manickampalayam,
Kunnathurpudur Post, Kovilpalayam,
Coimbatore – 641107

6 LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

15/09/2025

7 NAME, ADDRESS, EMAIL
ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF
THE LIQUIDATOR

VENKATESH NATARAJAN
119, Co Operative Colony,
Uppilipalayam Post,
Coimbatore -641015
Email: venkatesh@vsandassociates.in
Mobile No.: 9244410292
IBBI Reg. No.: IBBI/IPA-001/
IP-P-02315/2021-2022/13572

8 LAST DATE FOR SUBMISSION
OF CLAIMS

15/10/2025

Notice is hereby given that the Augustan Coimbatore Knitting
Co Private Limited has commenced voluntary liquidation on
15/09/2025.
The stakeholders of Augustan Coimbatore Knitting Co Private
Limited are hereby called upon to submit a proof of their claims,
on or before 15/10/2025, to the liquidator at the address
mentioned against item 7.
The financial creditors shall submit their proof of claims by
electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract
penalties.
Date: 15/09/2025 VENKATESH NATARAJAN
Place: Coimbatore LIQUIDATOR

IBBI Reg. No.: IBBI/IPA-001/IP-P-02315/2021-2022/13572

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
AUGUSTAN COIMBATORE KNITTING CO PRIVATE LIMITED

ADITYA BIRLA HOUSING FINANCE LIMITED
Registered Office- Indian Rayon Compound, Veraval, Gujarat – 362266

Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601

Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from
Aditya Birla Housing Finance Limited (ABHFL), their loan accounts have been classified as Non-Performing Assets in the books of the
Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said bor-
rowers thereby calling upon and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate
on the aforesaid amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the demand notice is also
being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):
Sl.
No

1 1. POORNARAJ Sf No. 141, Site No. 62, Smart Town, Idikarai Village Town,
Panchayat Annur Taluk, Nearby Perumal Temple, Coimbatore, Tamil Nadu, 641022
2. D DHANALAKSHMI Sf No. 141, Site No. 62, Smart Town, Idikarai Village Town,
Panchayat Annur Taluk, Nearby Perumal Temple, Coimbatore, Tamil Nadu, 641022
3. DURAMANI Sf No. 141, Site No. 62, Smart Town, Idikarai Village Town, Panchayat
Annur Taluk, Nearby Perumal Temple, Coimbatore, Tamil Nadu, 641022
4. POORNARAJ No J 22/1 Thendral Nagar Manikarampalayam Idikarai, Coimbatore,
Tamil Nadu, 641022. 5. D DHANALAKSHMI No J 22/1 Thendral Nagar
Manikarampalayam Idikarai, Coimbatore, Tamil Nadu, 641022. 6. DURAMANI No J
22/1 Thendral Nagar Manikarampalayam Idikarai, Coimbatore, Tamil Nadu, 641022.
7. POORNARAJ Tower B 1st Floor, India Land Park Tech, Keeranatham Main Road,
Saravanampatty, Coimbatore, Tamil Nadu, 641035. 8. DURAMANI S/O Raju, 16,
Jayanagar 3rd Street Neelikonampalayam, Coimbatore, Tamil Nadu, 641033.
9. POORNARAJ S/O Duraimani, 16, Jayanagar 3rd Street Neelikonampalayam,
Coimbatore, Tamil Nadu, 641033. 10. D. DHANALAKSHMI 16, Jayanagar 3rd Street
Neelikonampalayam, Coimbatore, Tamil Nadu, 641033
Loan Account No. LNCOI0HL-08210096746 & LNCOI0HL-08210096745

01.09.2025 12.09.2025 Rs. 15,94,629/-
(Rupees Fifteen Lac

Ninety Four Thousand
Six Hundred Twenty
Nine Only) by way of
outstanding principal,

arrears (including
accrued late charges)

and interest till
10.09.2025

DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)
Substituted Service Of Notice U/S.13 (2) Of Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002.

Name and Address Borrower/ Co-Borrower and Guarantor /
Co-Guarantor & Loan A/C No. NPA Date Date of

Demand Notice
Amount due as per
Demand Notice /as

on Date

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together
withfurther interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be at liberty to enforce the security interest includ-
ing but not limited to taking possaession of and selling the secured asset entirely at your risk as to the cost and consequences.
Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise,
theaforesaid secured assets without prior written consent of the Company. Any contravention of the said section by you shall invoke the penal
provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred
by ABHFL are tendered to ABHFL at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by
ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset.
Date: 17.09.2025 Sd/- Authorised Officer
Place: COIMBATORE (Aditya Birla Housing Finance Limited)

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Coimbatore Registration District, Sub
Periyanaickenpalayam Registration District, Before Coimbatore North Taluk, Currently Annur Taluk, Edikarai Village, S.F.No.141 In Acre 3.90, Extent
Of Land And Adjacent S.F.No. 126/1b2, 126/2b, 128/2b2, 139/2b2 In Acre 0.72 Extent Of Land Was Developed Into A Residential Layout In The
Name Of "Smart Town" Approved By Local Planning Authority, Coimbatore, Ma. Va./Ko.Vu.T.Ku.No. 63/2021 In Site No.62 Within The Following
Boundaries North: Site No. 61 South: Site No. 63 East: 10 Mtr South North Layout Road West: S.F. Nos. 142 & 143 Land In This Middle


